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OPEN CQirlT 

CENfRML ni.J/\ ,l NlliTHAT lVE TRIBUN'\L 

h LIAH' MD BENCH 

" Lin P.r.&;. D • 

Palla haba d t his the 20 day of November 

Or i gina 1 app l i cation No . 1 032 of 1 993. 

Hon ' b le Dr . R .K . S.a xena , JM 
Hon ' b le i\:r . D .S. . Bawe ja , :-M 

Dr . J .K . Goya l , S/o Sri t: . L. Coya l t 
Cor mis s i o nl r o ' Inr::>m~ Ta x(A ppec: l s ), 
38 , I' . • G . :1oo d , Civil Li nes ,'"' la ha(.c;. d • 

C/h Sri R .G . paci a 
S.r i p. podia 

ve.r.sus 

• • • • • • 1-\ppli co nt . 

Uni o n of India , M/ o Finance , 
Cepdrtme nt of Revt nue , lJe , Delhi, 
thr o ugh the Under .S.e cr etc.ry to the 
Gov E= r nme nt of I ndi ... . 

1 996 . 

••••••• flespo nde nts • 

C/R ~ri r.mi t St ha l kor 

Q B. Q _g B ( Q-{J'\ L ) 

Hon ' ble Dr . H .K . Sa xena , J f,\ 

-----------------------------
S.h . h .K. Delv e proxy couns el to Sh • • { .G. pddi a 

cou nsE-l for t he upo licunt und Sh . A . Sthdlk.:~ r couns e l for 

the res pondeHil. s present • Thi s c .:t S e i s pe ndi ng a dmi ssion . 

2 . Sh . J .K . Beel had f iled t his O.M . i th the r e l i ef 

thut the r esponde m s Le dir e ct to 'to c omplet e t he i n-.{ .ir1 

'i ni t i dted on 1 6 . 7 . 91 og.J i nst the upplic..: nt . lie h...1 d o .. so 

s ought direct ion thut the i nq•Jiry may b e comp leted within 

e i <;_ ht :.·Jeeks IJy puss i nt a f i 11a l s peo king order . Before the 

0 .1"\. ncJS admitt.ed , the notices weJ e i s s ued to t he res p onde -

nt s in response to vJhich t n~ c o•Jnter r eply \.'.;5 filed . 
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During the pendency of t h e case Sh • . R. § . Pudio moved 

:/ i : c . upp licut i o n No . 2444/ 96 praying t hat the 0~ . be 

dis miss ed oS not press ed . Thi s a pplic~t i o n :tis not signed 

by the applicant , we there f ore v1errt thr ough the terms 

c: nd co nditions o{ Vi" ka l at namo in which i t is cled r l y 

me ntioned thot the counsel as out hor i sed to wi thdr aw 

the case or to enter into C'Jmprise . Rccor d ing l ·1 1 we 

a llow the a pp lic<;t ion , the u .t'\ . i s 1 ther efor (; ~ dis missed 

a s not presse d . 
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